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FOURTEENTH KERALA LEG ISLATIVE ASSEMBLY
'First Session

Tuesdav- lrrlv l9 zDl(r

LIST OF BUSINESS

I. Ouestions:

Questions entered in the separate list and short notice question
No.2 to be asked and answered.

II. Calling Attention.
(l) Shri. M.M.Mani to call the aftention of the Minister for' Agriculture to the necessity to arrest the fall in price of coconut

and to resume the procurement of coconuts in the State.

(2) Shri. P.Ubaidulla to call the attention of the Chief Miniser to
the necessity to dispel the apprbhension of the studerrts and
their parents consequent on the reported ragging aftempts on
students studying inside and outside the State.

III. Paoers to be Laid:
As per Lisi under rule 47(2).

IV. Consideration of Amendments to Rules:

Consideration of Amendments to the Kerala Fish Seed Rules,20l6
issued in GO (P) No.03/2016/F&PD dated 08.02.2016
(S.R.O.No. l2l12016)- given notice of by Shri.M.Ummer.

V. LesislativeBusiness:
Motion for consideration and further stages of the Legislative
Assembly (Removal of Disqualifications) Amendment Bill, 2016
as reported by the Subject Comminee.

(Discussion to be concluded)

Secretariat of the Kerala Legislature. P. Jayalekshmi.
Thiruvananthapuram, Secretary-in-Charge.
July | 8, 2016.


